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ORDER
Ld. Counsel for the petitioners and the respondent nos.
1 and 2 as well as Ld. Counsel on behalf of State Bank of India

are present.

Respondents have filed their reply on 17/10/2017 but
rejoinder has not be filed so far. Ld. Counsel for the
petitioners has sought leave of the Court to file rejoinder.
Sufficient time has already been given. However, on the
request of the Ld. Counsel for the petitioner time to file
rejoinder is given subject to payment of Rs.20,000/-, which
shall be paid to Prime Minister Relief Fund. Rejoinder may be
filed within 3 weeks.

Interim order is extended till next date of hea ring.

List it on 31/01/2018 along with the pending

applications.
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